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SYNOPSIS

Particulars of Documents

Para no

Page no

=

Objections on the reply dated-10-01-2023 submitted
by Respondent no. 5.

3to6

IN

List of documents are attached vide Annexure- H- 1
to H-20 for ready reference to counter the reply
submitted by Respondent no. 5.

7to8

[68)

Brief Facts - A joint committee was formed by the
Hon’ble NGT, Gurugram to ascertain the correctness
of the status of Green  Area/illegal
construction/encroachments, lllegal constructions,
placement of DG Sets and status of C & D Waste and
the Executive Engineer, HSVP, Division no.6,
Gurugram was also a member.

I

Reply of SEIAA is not received.
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
OA No. 68 OF 2022
IN THE MATTER OF:

Raman Sharma
Petitioner

State of Haryana and others

---- Respondents

That Objections on the contents, facts & figures submitted in Reply Dated-10-01-
2023 by Respondent No- 5 i.e. Haryana Shehri Vikas Pradikaran through
Counsel Ms. Noopur Singhal. Following are objections with substantial
documentary evidence for consideration before the Hon’ble Bench.

1. That contents under point no.1, 2 & 3 of reply by Respondent no. 5 are matter
of record.

2. That contents under point no.4 of reply by Respondent no. 5 is matter of
record. All contents under para 1 to 4 establish that Respondent no. 5 has
complete information about complaint and actions in the OA-68-2022. Last
checking and recommendation of consolidated Service Plan Estimates was
done by Retd. Major Shweta Sharma Nagarkoti, the then Executive Engineer-
HSVP, Division No. 6, Gurugram. The last report on Part Completion certificate
and report on Occupation Certificate was given by Retd. Major Shweta Sharma
Nagarkoti, the then Executive Engineer-HSVP, Division No. 6, Gurugram

3. That all documents attached as Annexures 8 to 20 to confirm the position of
Respondent no. 5 and important role right from checking to correction of
Service Plan Estimates to approval with imposing conditions. All Part
Completion Certificates were issued after checking and recommendations by
Respondent no. 5 as per statement of Respondent no. 4 & 8. Before the grant
of Occupation Certificate, checking of all services and recommendations were
issued by Respondent no. 5. All site plan and services of Commercial area,
group housing, Institutional buildings, Public Facilities and Community
buildings were checked and status was informed by Respondent no. 5.
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The Annexure —H- 4 - Copy of letter No. DS-(R)-LC-479/2015/3254Dated- 02-
03-2015 issued by DTP (HQ) For DTCP, Haryana, Chandigarh to the Chief
Engineer-l, HUDA, Panchkula is self-explanatory on the jurisdiction and key
role of Respondent no. 5 in the OA-68-2022. The GRANT OF PART
COMPLETION CERTIFICATE covers Environmental norms and same were
imposed on Respondent no. 8 by Respondent no. 5. Following are facts
related role & responsibility and jurisdiction of Respondent no. 5-;
The Annexure —H-7 — Copy of RTI Application Dated- 14-11-2023 addressed
to the Superintending Engineer, HSVP, Circle- Il, Gurugram contains list of
documents which are checked and approved by Respondent no. 5 and same
is confirming the attached Annexure —H- 8 — Copy of RTI reply vide Memo
no. 7513 Dated-09-01-2024 by SPIO-Cum-Executive Engineer-HSVP,
Division No. 6, Gurugram.
Each approval contains the condition to obtain Environmental
Clearance/NOC before the start of construction is mention with services
laid on approved site, which confirms the jurisdiction of Respondent no. 5.
Internal & external pumping of sewage is in violation of approved service
plan estimates and approval to defective design of services only falls under
the jurisdiction of Respondent no. 5.
Non placement of water harvesting system and solar water heating system
from project is also falls under the jurisdiction of Respondent no. 5. Sh.
Sanjeev Chopra the then Executive Engineer-HSVP (vigilance), Panchkula
(now Chief Engineer-I, HUDA, Panchkula) conducted inquiry on the status
of services and violations, which is still in existence and explain the
jurisdiction of Respondent no. 5 over project Malibu Town.

The para no. 5 of Annexure —H- 9 — Copy of Detailed report vide Memo no.
213206 Dated- 04-10-2023 submitted by the Superintending Engineer,
HSVP, Circle, Gurugram before Chief Engineer-I, HUDA, Panchkula on the
complaints of Raman Sharma is confirming the role & responsibility of
jurisdiction of Respondent no. 5.
The Point 8 (b) of the letter Memo no. 4627 Dated — 28-04-2015 issued by
Executive Engineer-HSVP, Division No. 6, Gurugram to M/s Malibu Estate Pvt
Ltd (Annexure — H- 11) regarding Grant of Completion Certificate of
Residential Plotted Colony Malibu Town contains everything which explain &
establish the jurisdiction of Respondent no. 5. In compliance of the above
mentioned letter, the Respondent no. 8 submit the letter Dated —11-05-2015
issued to Executive Engineer-HSVP, Division No. 6, Gurugram by M/s Malibu
Estate Pvt Ltd regarding Grant of Completion Certificate of Residential
Plotted Colony Malibu Town (Annexure — H- 12) is self-explanatory.



V.

VI.

VII.

The Point 5 (b) of the letter Memo no.1129 Dated — 11-06-2015 Annexure —
H- 13) issued to Executive Engineer-HSVP, Division No. 6, Gurugram by the
Sub Divisional Engineer, HUDA, Sub Division No. XI, Gurugram regarding
Grant of Completion Certificate of Residential Plotted Colony Malibu Town
regarding Grant of Completion Certificate of Residential Plotted Colony
Malibu Town contains everything which explain & establish the jurisdiction
of Respondent no. 5.

Annexure —H- 14 — Copy of letter Memo no. 7153 Dated — 19-06-2015 issued
by Executive Engineer-HSVP, Division No. 6, Gurugram to the Superintending
Engineer, HSVP, Circle, Gurugram regarding Grant of part Completion
Certificate of Residential Plotted Colony Malibu Town has pointed out serious
violations creating pollution and Point 5 (b) of the letter has raised question
on Environment clearance/NOC. This letter alone can explain & establish the
jurisdiction of Respondent no. 5.

That contents contains under Annexure —H- 15 — vide letter Endst no.
9612 Dated — 23-06-2015 issued by the Superintending Engineer, HSVP,
Circle, Gurugram to Chief Engineer-I, HUDA, Panchkula regarding Grant
of part Completion Certificate of Residewtial Plotted Colony WMalibu Town
is complete evidewce of the offewce & violatious comes under the
Jurisdiction which were raised reaularly from 2007 to till date before
varions respousible Government offices, duasi-judicial bodies and Hon'ble
Courts. T hope this could be +he last destination and +thivs will be
corrected in the larger interest on the nation.

That Annexure —H- 16 — Copy of PUC- 92 regarding service Estimates of
Residential Plotted Colony Malibu Town proves the jurisdiction.

VIIl. That Annexure - H- 17 - Copy of letter no. HSPCB/GRN/2020/1345 Dated

— 28-08-2020 issued by Regional Officer (N), Gurugram HSPCB to Sh. Rakesh
Singh regarding approval to services of Residential Plotted Colony Malibu
Town and this document confirms the serious violations & lapses.

. That Annexure —H- 18 — Copy of letter memo no.7008 Dated — 18-06-2015

issued by Executive Engineer-HSVP, Division No. 6, Gurugram to the
Superintending Engineer, HSVP, Circle, Gurugram regarding Service Plan
Estimates of Residential Plotted Colony Malibu Town is glaring evidence
regarding jurisdiction of Respondent no. 5.

The Annexure - H- 19 - explain through point no. 5 of letter Endst no. 9546
Dated - 22-06-2015 with each & every content written by the Superintending
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Engineer, HSVP, Circle-ll, Gurugram to Chief Engineer-l, HUDA, Panchkula
regarding Service Plan Estimates of Residential Plotted Colony Malibu Town
with the violations & lapses. This document confirms serious violations &
lapses under the jurisdiction of Respondent no. 5.

Xl. The Annexure - H- 20 - Copy of letter Dated - 28-04-2015 issued by M/s

Malibu Estate Pvt Ltd to Chief Engineer-1, HUDA, Panchkula regarding Service
Plan Estimates of Residential Plotted Colony Malibu Town. The approval
granted to Commercial Plots in 2014 are already placed before SEIAA.

. That the submission of Respondent no. 5 under para 6 is incorrect and

misleading which is visible through above mentioned facts with evidence. The
last site visit to check the status of services was done by Retd. Major Shweta
Sharma Nagarkoti, the then Executive Engineer-HSVP, Division No. 6,
Gurugram

That it is prayed before the Hon’ble Green Tribunal to form a committee to
submit actual site report on status of Open area & Green area and status of
services of project “Malibu Town”, as an integrated residential colony, located
in Sector- 47 & 50, Gurugram.

. That it is prayed to allow this Application with above stated objections and

facts and issue necessary directions to M/s Malibu Estate Pvt Ltd & Ors to take
Environment Clearance. The above written statement may kindly be taken on
record.

Date : 11-01-2024
Place : Gurugram Submission of Application

Raman Sharma
CW-58, F.F, Malibu Town, Sector-47, Gurugram-122018
+91 9818303690, mrramansharmaji@gmail.com



mailto:mrramansharmaji@gmail.com

VERIFICATION : Verified that the contents under 1 to 21 of this Objection
Application are true and correct to my knowledge and based on
information derived from documents received from various Government
Departments which are believed by me to be correct. No part of it is false.

List of Documents —

XIl. Annexure —H-1 - Copy of email Dated -10-01-2023 issued by the Advocate
Ms. Noopur Singhal, Council of Respondent No. 5 to Complainant of OA-68-
2022 with reply dated 10-01-2023.

Xlll.  Annexure —H- 2 - Copy of email Dated -10-01-2023 issued by the
Complainant of OA-68-2022 to the Advocate Ms. Noopur Singhal, Council of
Respondent No. 5 by Complainant of OA-68-2022 with factual position.

XIV. Annexure —H- 3 - Copy of email Dated -17-03-2023 addressed to the
Consultant Judicial by the Complainant of OA-68-2022 with Rejoinder to the
replies of Respondent 1 to 6.

XV. Annexure —H- 4 - Copy of letter No. DS-(R)-LC-479/2015/3254Dated- 02-03-
2015 issued by DTP (HQ) For DTCP, Haryana, Chandigarh to the Chief
Engineer-l, HUDA, Panchkula.

XVI. Annexure —H-5 - Copy of Rejoinder Dated — 15-03-2023 against the reply
of Respondent No. 5.

XVIIl. Annexure —H-6 — Copy of Orders vide Memo No.31-32 Dated-10-01-2024
by the FAA-Cum-Administrator, HSVP, Gurugram to SPIO-Cum-Executive
Engineer-HSVP, Division No. 6, Gurugram.

XVIIl. Annexure —H-7 — Copy of RTI Application Dated- 14-11-2023 addressed to
the Superintending Engineer, HSVP, Circle- Il, Gurugram.

XIX. Annexure —H- 8 — Copy of RTl reply vide Memo no. 7513 Dated-09-01-2024
by SPIO-Cum-Executive Engineer-HSVP, Division No. 6, Gurugram.

XX. Annexure —H- 9 — Copy of Detailed report vide Memo no. 213206 Dated-
04-10-2023 submitted by the Superintending Engineer, HSVP, Circle,
Gurugram before Chief Engineer-I, HUDA, Panchkula on the complaints of
Raman Sharma.

XXI. Annexure —H- 10 — Copy of letter Dated-03-02-2022 issued by M/s Malibu
Estate Pvt Ltd to Mr. Atul Arora regarding services.

XXII. Annexure —H- 11- Copy of letter Memo no. 4627 Dated — 28-04-2015 issued
by Executive Engineer-HSVP, Division No. 6, Gurugram to M/s Malibu Estate
Pvt Ltd regarding Grant of Completion Certificate of Residential Plotted
Colony Malibu Town.
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XXIIl. Annexure —H- 12 — Copy of letter Dated — 11-05-2015 issued to Executive
Engineer-HSVP, Division No. 6, Gurugram by M/s Malibu Estate Pvt Ltd
regarding Grant of Completion Certificate of Residential Plotted Colony
Malibu Town.

XXIV. Annexure —H- 13 — Copy of letter Memo no0.1129 Dated — 11-06-2015
issued to Executive Engineer-HSVP, Division No. 6, Gurugram by the Sub
Divisional Engineer, HUDA, Sub Division No. XI, Gurugram regarding Grant
of Completion Certificate of Residential Plotted Colony Malibu Town.

XXV. Annexure —H- 14 — Copy of letter Memo no. 7153 Dated — 19-06-2015
issued by Executive Engineer-HSVP, Division No. 6, Gurugram to the
Superintending Engineer, HSVP, Circle, Gurugram regarding Grant of part
Completion Certificate of Residential Plotted Colony Malibu Town.

XXVI. Annexure —H- 15 — Copy of letter Endst no. 9612 Dated — 23-06-2015
issued by the Superintending Engineer, HSVP, Circle, Gurugram to Chief
Engineer-l, HUDA, Panchkula regarding Grant of part Completion Certificate
of Residential Plotted Colony Malibu Town.

XXVII. Annexure —H- 16 — Copy of PUC — 92 regarding service Estimates of

Residential Plotted Colony Malibu Town.

XXVIII. Annexure —H- 17 — Copy of letter no. HSPCB/GRN/2020/1345 Dated
— 28-08-2020 issued by the Regional Officer (N), Gurugram HSPCB to Sh.
Rakesh Singh regarding approval to services of Residential Plotted Colony
Malibu Town.

XXIX. Annexure —H- 18 — Copy of letter memo no.7008 Dated — 18-06-2015
issued by Executive Engineer-HSVP, Division No. 6, Gurugram to the
Superintending Engineer, HSVP, Circle, Gurugram regarding Service Plan
Estimates of Residential Plotted Colony Malibu Town.

XXX. Annexure —H- 19 — Copy of letter Endst no. 9546 Dated — 22-06-2015
issued by the Superintending Engineer, HSVP, Circle, Gurugram to Chief
Engineer-l, HUDA, Panchkula regarding Service Plan Estimates of Residential
Plotted Colony Malibu Town.

XXXI. Annexure —H- 20 — Copy of letter Dated — 28-04-2015 issued by M/s
Malibu Estate Pvt Ltd to Chief Engineer-lI, HUDA, Panchkula regarding Service
Plan Estimates of Residential Plotted Colony Malibu Town.



Documents — ANNEXURE - H-1

original Application

No. 68 of 2022 titled as
Raman Sharma vs State of
Haryana and ors. (Malibu
Town, Gurugram) inbox

NOoOopPU... 10/01/2023 @ €
to me v

Sir,

| am sharing a copy of reply on behalf of
Respondent no.5 i.e HSVP in the above-
mentioned OA listed before Hon'ble NGT.

Noopur Singhal
Advocate
+91-9312765888

@ ReplyinR.... State.pdf ¥ o
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ANNEXURE — H-2

Raman... 10/01/2023 @ “

to noopur, vatsal v

Madam Noopur Singhal Advocate

Thanks for your communication. Your client
was responsible for erroneous approval of
defective Service Plan Estimates, Building
Plans, Occupation Certificates and ignored
the placement of DG Sets and unapproved
construction and demolition under the
violation of Environmental Laws. | hope you
may protect your clients.

With Regards

Raman Sharma

CW-58, F.F , Malibu Town, Sector-47,
Gurugram -122018
+91 9818303690

10
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ANNEXURE - H-3

Raman... 17703/2023 @ “

to Consultant ~

From Raman Sharma -
mrramansharmaji@gmail.com

To Consultant Judicial-NGT(P.B.) -
judicial-ngt@gov.in

Date 17 Mar 2023, 11:23

See security details

Sir
This is in reference to your email Dated-01-03-2023.

The Rejoinder in O.A- 68 of 2022 Raman Sharma Vs State of
Haryana is rearranged according to your kind advice.

That Fresh Index is attached herewith for your kind perusal.
Kindly accept the same.

With Regards
».image.png
Raman Sharma

CW-58, F.F, Malibu Town, Sector-47, Gurugram -122018
+91 9818303690
w.image.png

k REJOINDER-R-1t0R-6-OA-68-
2022-28-02-2023.pdf

On Wed, 1 Mar 2023, 11:11 Consultant Judicial-NGT(P.B.),

11
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ANNEXURE - H-4

12



ANNEXURE — H-5

IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

In Original Application No. 68/2022

IN THE MATTER OF

Raman Sharma ... Petitioner
V/s
State of Haryana&Ors ... Respondents
INDEX
Sr.No Particulars of Documents Page No

1. | Copy of Rejoinder against the reply of Respondent No. 1
2. | Copy of Rejoinder against the reply of Respondent No. 2
3. | Copy of Rejoinder against the reply of Respondent No. 3

13
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4. | Copy of Rejoinder against the reply of Respondent No.4

5. | Copy of Rejoinder against the reply of Respondent No.5

6. | Copy of Rejoinder against the reply of Respondent No.6

7. Copy of Documentary Evidence under Annexures from R- 1
to R-129

8. | Copy of Layout Plan Drawing No-DTCP-227-Dated-09-07-1997

9. | Drawing for Services-Group Housing Dated-31-05-2000

10.| Layout Plan Drawing No-DTCP-1458-Dated-03-01-2008

11.| DemarcationPlan-DGTCP-Malibu-2008

12.| Zoning Plan Drawing No-DTCP-1638-Dated-14-07-2008

13. Layout Plan Drawing No-DTCP-5626-Dated-28-09-2016 without

DTCP Signatures

14



14,

Layout Plan Drawing No-DTCP-5626-Dated-28-09-2016
with DTCP Signatures.

15.| Pictures of C & D Waste and DG Sets

1. That REJOINDER is necessary on the reply of Respondent No. 5 i.e Estate
Officer-Il, HSVP, Gurugram on behalf of Haryana Shehri Vikas Pradhikaran. All
responsible Government Departments have made my HOME part of
violation and offence of Licensee Company in connivance with some
criminal minded people through various companies and organization.

A.

That when Petitioner purchase the property CW-58, F.F, Malibu Town,
Sector-47, Gurugram to make a HOME, it was legal and violation free.

. That not a single Respondent and Report deny the offence Reported by

Petitioner Raman Sharma in O.A 68 of 2022 Raman Sharma Vs State of
Haryana. The Executive Engineer, HSVP Division No. 6, Gurugram was part
of committee who visited the site of offence.

That no other person reported the offence and properly follow-up other
than Complainant Raman Sharma.

. That none of the Respondents have produced any evidence or incident

where Petitioner Raman Sharma has performed any action against any
resident in the township.

That issuance additional License No. 15 of 2008 by DTCP Haryana to M/s
Malibu Estate, made illegal, created various violations by approval to
defective Layout Plan.

. That Chief Administrator, HUDA further contributed in raising violation &

offence by recommending erroneous Part Completion certificates, Building
Plans and Occupation Certificates without the approval of Service Plan
Estimates. Later fraudulently in 2016, Performa of Services were approved
by changing name with SERVICE PLAN ESTIMATES.

. That HSPCB and STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA

(SEIAA) raised the level of violations and offence by ignoring the conditions
imposed through License, Layout Plan and Zoning Plan and various
Complaints.

. That so-called Project Proponent of Respondent No. 7 i.e Malibu

Federation through Mr. Niranjan Yadav, Chairman RWA and all office
bearers have been making aggressive attempts on Complainant to

15
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withdraw the ORIGIONAL APPEAL No. 68-2022 Raman Sharma Vs State of
Haryana.

That it is strongly objected on acceptance of Title Project Proponent of
Respondent No. 7 i.e Malibu Federation through Mr. Niranjan Yaday,
Chairman RWA and all office bearers by Respondent No. 5. Neither Malibu
Federation nor Mr. Niranjan Yadav, Chairman RWA and all office bearers
have any legal right on common area or infrastructure & services of
Integrated Residential Plotted Colony namely Malibu Town.

. That in present case the Licensee Company M/s Malibu Estate Pvt Ltd is
Project Proponent. All 31 License to develop Residential Plotted Colony
were issued from 1992 to 2008 by Respondent No. 4 i.e Director, Town &
Country Planning Department Haryana to M/s Malibu Estate Pvt Ltd. Now
Municipal Corporation Gurugram has Taken over Integrated Residential
Plotted Colony namely Malibu Town from 15-06-2022 on the Orders of the
Government of Haryana. Following are fact of the matter-;

i. Name of Licensee Company — Malibu Estate Pvt Ltd

ii. Current Owner of Colony - MUNICIPAL CORPORATION GURUGRAM

iii. The Integrated Residential Plotted Colony namely “MALIBU TOWN”
was developed under the Provisions of the Haryana Development &
Regulations of Urban Areas Act, 1975 and Rules, 1976. There is no
provision for any RWA to be considered as Project Proponent.

2. That Respondent No. 5 was responsible for checking and corrections of all

Service Plan Estimates, Application for Part Completion and Occupation
Certificates of Integrated Residential Plotted Colony Malibu Town. The copies
of relevant documents, Drawings and pictures are attached for the
consideration of Hon'ble Principal Bench of National Green Tribunal, New
Delhi as mentioned in the Index.

That LETTERS (PUC) provided by the Town & Country Planning Department

Haryana, MUNICIPAL CORPORATION GURUGRAM and the DIRECTOR (HSMD),
GOVERNMENT OF INDIA, MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

(HSM DIVISION) AND OTHER GOVERNMENT DEPARTMENTS .

lll. That all services & facilities like DG Sets, Boundary Wall, Roads & Service

Roads, Public Parks, Footpaths, Electric Plots, Sewage Treatment Plants
Barriers, Security Guard Post, Bus queue shelters, Temporary Gates were
not provisioned in the approved plans which were checked and corrected
by Respondent No. 5 and none of the respondent raised this demand
before any of the office for permission.

16



1001

3. That VIOLATION, ABUSE AND DISRESPECT to the CONSTRUCTION & DEMOLITION
WASTE MANAGEMENT RULES, 2016 and PROVISIONS OF AIR ACT, 1981 and
provisions of the ENVIRONMENT (PROTECTION) ACT, 1986 and Section 2.1 (1) of
Haryana Building Code, 2017 and Section 3B of the Haryana Development
& Regulation of Urban Areas Act, 1975 and Section 3, 4, 8 and 11 of the
Haryana Development and Regulation of Urban Areas Rules, 1976 by
RESPONSIBLE COMPANIES, persons and other agencies has caused HUGE
IRREPAIRABLE LOSSES TO ENVIRONMENT AND LAWS APPLICABLE by few Companies
in connivance of Office bearers of RWAs on the land of Respondent No. 3,
5 and GMDA. See Annexure - R- 69, R-72, R-76, R-78, R-87, R-96, R-110-B,
R-110-C.

4. That contents under point no. 1 of the reply of Respondent No. 5 are matter
of record as annexure — R-110-B speaks about the offence and role in the
matter where no report exists.

I. That Respondent No. 5 did not challenge the offence as India’s updated
climate pledge to the Paris Agreement received the Union Cabinet’s nod
August 3, 2022. The pledge will lay out India’s clean energy transition
pathway from now through 2030 and will be communicated to the
United Nations Framework Convention on Climate Change (UNFCCC). In
2021, Indian Prime Minister Sh. Narendra Modi announced the following
new five-point set of targets at COP 26 in Glasgow:

« India will increase its non-fossil fuel energy capacity to 500 gigawatt (GW)
by 2030.

o It will meet 50 per cent of its energy requirements from renewable
sources by 2030.

o The total projected carbon emissions will be reduced by 1 billion tonnes
from now through 2030.

o The carbon intensity of its economy will be brought down to less than 45
per cent.

« India will achieve its target of net zero by 2070

Il. That The annexure — R-6 to R-8, R-17 to R-24, R-25, R-28, R-29, R-35, R-36,
R-49, R-50, R-53, R- 55, R-56, R-59, R-62 to R-66, R-72 R-76, R-77, R-78, R-
79, R-81, R-87, R-96, R-99, R-110-B, R-116, R-124, R-125, R-129 are
sufficient documentary evidence to make Respondent No. 5 a necessary
party in the matter as all services were corrected and approved by the
Engineering wing.

5. The decision was taken in a state Cabinet meeting chaired by the Chief
Minister Sh. Manohar Lal Khattar. “Under the policy, the vehicles which

17
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have completed the critical age of 10 and 15 years in case of diesel and
petrol variants, respectively shall be scrapped.

The Minister for Road Transport and Highways, Shri Nitin Gadkari today
announced the Vehicle Scrapping Policy in Lok Sabha. Making a Suo Motu
statement in the Lok Sabha, the Minister said that “Older vehicles pollute
the environment 10 to 12 times more than fit vehicles and pose a risk to
road safety”. He said that “in the interest of a clean environment and rider
and pedestrian safety, the Ministry of Road Transport and Highways is
introducing the Voluntary Vehicle-Fleet Modernization Program (VVMP) or
“Vehicle Scrapping Policy” which is aimed at creating an Eco-System for
phasing out of Unfit and Polluting Vehicles”. These diesel variant vehicles
also serve common man on daily basis and despite lawful registration and
in good condition they are not allowed to move beyond 10 years.

6. That content under point no.2 is correct as the Executive Engineer, HSVP

Division No. 6 Gurugram was member of committee. The complaint was
reported to all responsible Government Departments in 2010 and thereon for
lawful action and later same Complaint was filed before the Hon’ble Lokayukta
Haryana vide Complaint No. 319 of 2011 Raman Sharma Vs T. C Gupta, DTCP
Haryana & Ors - Annexure — R-10 and R-11. Who dumped C & D Waste
generated from dispensary site and Group Housing are not named in any of
the reply and report but the annexure R-110-B explain the truth, which is not
presented by Respondent No. 5 before the Hon’ble Bench.

a. That contents placed under point 2 are matter of record.

b. That which officer was appointed for Joint Committee after the

retirement of Executive Engineer, HSVP Division No. 6, Gurugram.

. That no report or Respondent has given the provision and requirement of

illegally placed DG SETS in plans checked and corrected by Chief Administrator,
HSVP, Panchkula. That 10 out of 13 DG Sets are under the ownership of M/s
Malibu Estate Pvt Ltd and three placed in Public Parks are under the ownership
of M/s Amey Buildtech Pvt Ltd.

a. That necessary documentary evidence in regards to the meeting notice vide
CFMS No. 71901 (1 to 3) Dated-06™ July, 2022 issued by the office of Chief
Secretary, Government of Haryana annexed as Annexure — R-55 and
Annexure — R-59 is on the performance of officers speaks sincerity &
honesty on responsibility.

b. That copy of ORDERS through Endst No. 18005-21 dated-27-12-2022 issued
by Respondent No. 4, Sh. T. L Satyaprakash, IAS, DGTCP Haryana of above

18



mentioned Title annexed as Annexure —R-59. Are these documents
indicates working of various Government Departments.

8. That Orders of Government of Haryana regarding transfer of License colony
are annexed as Annexure — R-50 and same has no details about violations and
necessary documents related to planning of township. The offence were
reported time to time by Petitioner Raman Sharma, but action is still awaited.
The Annexure —R-67 to R-69, R-73 to R-79, R-81 to R-84 & R-101 are
documentary evidence regarding offence was in the knowledge of responsible
officials. Following action of the Government are responsible for the this
complaint on offence admitted by all respondents;

l. It is the Government who has signed the international treaty on climate
change and Petitioner Raman Sharma is just doing protection of the policy
whereas handful of citizens and some Government officials are in opposing
the same.

[I. That Orders in O.A No. 21 of 2014 Vardhaman Kaushik vs Union Of India by
The HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI are well
adopted by the Union of India, Government of Haryana and DISTRICT TOWN
PLANNER (P) GURUGRAM- annexed as Annexure — R-82. Whereas handful
citizens and some Government officials are in opposing the same.

lll. The decision was taken on the life of diesel variant passenger vehicles by
the State Government to reduce pollution without thinking that vehicles
are important for human life and comfort. “Under the policy, the vehicles
which have completed the critical age of 10 years in case of diesel variant,
respectively shall be scrapped”. Surprisingly some officers and some
handful citizens have wasted the time of the Hon'ble NGT in blaming
complainant Raman Sharma instead of responding to the rule violation and
punishable offense which has been going on for nearly 15-20 years. The
government has enacted and implemented laws on DG Sets as well.
Annexure- R-8 is answer to all Respondents. Offence was reported by
Licensee Company M/s Malibu Estate Pvt Ltd to Sr. Town Planner, Gurugram
and SHO PS Sadar, Gurugram Annexure- R-102, R-103 & R-129.

i. That some officers and handful citizens who are raising defence for DG
Sets placed in Public Health Area grossly failed to explain the propriety
and use of said DG Sets. These DG sets belongs to Licensee Company M/s
Malibu Estate Pvt Ltd and same are working for commercial area with
profit motives. The age of these DG Sets are more than 15 years.

ii. That 6 DG sets placed in Green belt of Group Housing area placed under

violation by Licensee Company M/s Malibu Estate Pvt Ltd. The age of
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these DG Sets are more than 15 years. These DG Sets could have placed
in the building of Electric Sub-station.

iii. That 3 DG Sets placed in Public Park are placed neither with the consent
of competent authority nor in planned area. The age of two DG Sets are
more than 12 years. These DG Sets can be placed in the Electric Sub-
station. TODAY WHO IS OWNER OF THESE 3 DG SETS? No reference on
ownership of DG Sets is present before Hon’ble NGT to protect private
company responsible for offence reported.

9. The point no. 2(c)(iii) of letter memo no. CC-5/asst(RK)/2020 /20023 Dated-
11-11-2020 issued by Sh. Makrand Pandurang, IAS, Director, Town & Country
Planning Haryana, Chandigarh denied Completion Certificate to Licensee
company Malibu Estate Pvt Ltd for illegal placement of DG Sets in Green Belts
is annexed as Annexure-R-39.

10. The point no. 2 of letter memo no. ZP-5-Vol.-IV/AD(RA)/2021/ 16699-701
Dated-13-07-2021 issued by Sh. Lalit Kumar, DTP (HQ) For Director, Town &
Country Planning Haryana, Chandigarh issued the ORDERS for
DEMARCATION BE COMPLETED in 7 DAYS. The demarcation of site is still not
completed after passing of 570 Days from the date of Orders annexed as
Annexure-43. All DG sets could be given legitimate place in ELECTRIC
Substations. Licensee Company has placed DG Sets in Public Health Area
(which is now the property of MCG) to cater Commercial component, if not,
the Municipal Corporation Gurugram can take over the possession of four
DG Sets running without any approval of HSPCB. The following are few
communication on DG SETS by Government Officers & Licensee Company-;
A. That point no. 2, 7, 8, 14, 16, 17, 21 of letter dated-24-01-2011 by

Licensee Company M/s Malibu Estate Pvt Ltd to the Deputy
Commissioner, Gurugram is annexed as Annexure-R-20 were ignored by
Town & Country Planning Department.

B. The Annexure — R-102 Complaint Dated — 29-11-2012 regarding
Encroachment by way of placing a Generator set in the Park opposite to
floors ww-80, 81, 82 and 111 to the Sr. Town Planner, Gurugram by
Licensee Company M/s Malibu Estate Pvt Ltd and Annexure —R-103
Complaint Dated — 27-11-2012 regarding Encroachment by way of
placing a Generator set in the Park opposite to floors ww-80, 81, 82 and
111 to the SHO, Sadar Police Station, Gurgaon.
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The letter dated-21-07-2011 issued by M/s MEPL Maintenance Pvt Ltd
to Raman Sharma annexed as Annexure-R-21 is written acceptance of
offence.

. The Point no. 7, 9, 10 of Letter Memo No. RTI-982/12397 Dated-25-08-

2011 issued by the DTP-cum-SPIO O/o DGTCP Haryana is annexed as
Annexure-R-22 further establish violations by Licensee Company.
Report by Sh. Amit Madholia, ATP after site visit on 30-12-2014 with
RWA is annexed as Annexure-R-25 which is a documentary evidence of
complaint regarding DG Set by RWA members.

The nine violations were noticed and SHOW CAUSE NOTICE vide Memo
No. GN/DTP-E/2020/2499 Dated-14-09-2020 was issued by DTP (E),
Gurugram to Managing Director, Malibu Estate Pvt Ltd and copy of letter
was sent to RWA, Malibu Estate Pvt Ltd, Malibu Town, Sector-47,
Gurugram annexed as Annexure-R-35.

That facts of the matter in regards to C & D Waste and illegally placed DG

Sets are not reported by RWAs. The RWAs are habitual offenders as
Municipal Corporation Gurugram issued Notice on violations of
Environmental Laws and few documentary evidence are annexed as
Annexure-R-82 to R-84, R-101 to R-103. That contents placed in para three

of point 2 are misleading and false. The following are facts in the matter;

a)Generators sets put up at central park — The 8 RWAs and responsible
government officials have no record regarding approval viz a viz law made
by the Parliament on the Generators sets put up at central park to cater
residents. The Annexure — R-6, R-7, R-9, R-13 to R-17, R-20, R-25, R-35 to
R-40, R-43, R-45 to R-49, R-69,R-81 are documentary evidence to support
the statement.

. b) That no place is planned by DTCP Haryana in any of the Layout Plan as

land for RFID, Barriers and Guard Shelter and Electric Plots despite the
provision in Haryana Development and Regulation of Urban Areas Act,
1975. The Annexure- R-31 confirms that RFID, Barriers and Guard Shelter
belongs to third party, when complaint was made.

c) Bus queue shelters were placed in green area by Licensee Company
without prior approval from DTCP as provisioned under section 2.1 of the
Haryana Building Code, 2017.

iv. d) Temporary Gate at Star Wood next to good earth is constructed on the

land of service road and causing inconvenience to people leading towards
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Sothern peripheral road. This gate is obstacle between two sector dividing
roads, which is unlawful. This Gate is never the safety tool of Star Wood.

v. That para four and five of point no. 2 are evidence of violations by the

statement of senior-most officer of the Department responsible to control
pollution shows that there is neither respect nor loyalty to the law. There
is no mention of what action was taken on the complaint and what the
view on violation is.

vi. That aggressive attempt by GANGS of RWAs on Complainant Raman

Sharma with threatening to withdraw present Appeal O.A-68-2022 Raman
Sharma Vs State of Haryana.

12. That content under Point no. 4 are accepted as the reply of Respondent No.

VI.

5 as matter of record. The report of Committee constituted by the STP,
Gurugram was submitted after site visit on 02-01-2021 is annexed as
Annexure-R-40 which is glaring evidence of illegal placement of DG Sets &
illegal structures on green area without any approval. The Annexure-R-56
to R-61 are documentary evidence to support the allegations.

. The Point no. 3 of Letter is annexed as Annexure-R-22 is further

confirmation of violation of illegal structure.

. That itis wrong and misleading allegations against Petitioner Raman Sharma

that he is sole complainant against violations of Integrated residential
Plotted colony namely Malibu Town. The Letter Dated-27-05-2022 issue by
Malibu Estate Pvt Ltd to DTP, Gurugram regarding compliance report on 39
complaints of various Residents including RWA office bearers is annexed as
Annexure- R-9 and R-51 and R-99 and R- 129 are in confirmation that apart
from Raman Sharma there are many residents raising complaints.

That none of the respondent has mentioned the numbers of Families using

DG Sets in question?

. That observations, findings and Conclusion and recommendations of the

Joint Committee through Interim Compliance Report were accepted by
Petitioner and now pending before the Hon’ble Bench for Directions.

That letter issued by Sh. N. Mitra, C.0.0, Malibu Estate Pvt Ltd on 30%
September, 2010 is annexed as Annexure-R-8 to Petitioner Raman Sharma
is evidence of hard work in larger public interest.

That Haryana Shehri Vikas Pradhikaran has done nothing on the provisions
of the Construction and Demolition Waste Management Rules, 2016 or
violation under the Rules. The responsible officials are misleading to the
State as well to Hon’ble NGT.
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13. The content of point no. 5 are matter of record. The dumped C & D Waste
reported in Sector — 49 & 50 & 51, Gurugram was reported to the
Commissioner Municipal Corporation Gurugram by the Superintending
Engineer-1 & Il, HSVP, Gurugram. The Respondent No. 5 needs to explain on
the checking and approval of plans of Malibu Town and dumped C & D Waste

on the land under his jurisdiction.

14. The content of point no. 6 are on the discretion of the Hon’ble Bench.
Annexure R-1 to R-128 are relevant to the reply of Respondent No. 1. This
Rejoinder is part of entire Appeal. The request under point no. 6 by
Respondent No. 5 is exclusively under the jurisdiction of the Hon'ble Bench
to keep or release the respondent in present O.A-68-2022.

Place : Gurugram

Date — 15-03-2023

Petitioner

oy

Raman Sharma
CW-58, F.F, Malibu Town, Sector-47,
Gurugram -122018
+91 9818303690
mrramansharmaji@gmail.com
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ANNEXURE - H-6

URUGiam AppelfTELEATE  aurion
AL UNDE -CUM-ADMINIS
R SECTION 19(1) OF THE RTrAlz'll‘b.';:oAﬁ.Ton' o
Date of inst. of Ist Appeal-11.12.2023
o Date of hearing of Ist Appeal-09.01.2024
SPIO-cum-Execuy
n-Executive E
gSVP. Division No Vlngmeer.
Sh. Raman
CW-58, F.F., Malibu To
- BFL wn. Sector-47,
Gurugram-122018 (Mob. No. 9818303690).
Memo No.
37-3 2~ Ducd: /2/,/24
Sub:- 'é: Appeal Case No. FAA/194-RT1-2023/-Sh. Raman Sharma Vs. XEN-VI, HSVP,
rugram.

The copy of orders dated 09.01.2024 passed by the Ist Appellate Authority-cum-
r, HSVP, Gurugram in the above noted case for information and necessary

compliance
Relevant facts emerging from the Appeal.
Name of the Appellant Sh. Raman Sharma
Name of the respondent SPIO-cum-Executive Engineer, HSVP,
| Division No. VI, Gurugram. _
cation filed with the SPIO on 07.12.2023
07.12.2023
09.01.2024 a1 2:30 PM

Dr. Barlpreet Singh, IAS __
Sh. Raman Sharma from the appellant
Sh. Rahul. Clerk from the respondent.

hearing before the Authority on the ground that respondent SPIO
; 'withinboundtimeofJOdaysasmkofﬂneR’nmin
tion dated 07.12.2023. The appellant filed the Ist Appeal
11.12.2023. Accordinsly.amxicewasismedtomepanies

| intimated that information has been supplied to
¢ Engineer. HSVP. Division No. V1. Gurugram
but the information is not correct & complete.
Division No. VI, Gurugram is hereby
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ANNEXURE — H-8

OFFICE OF SPIO-CUM- EXECUTIVE ENGINEER, HSVP, DIVISION NO. VI,
GURUGRAM
Primary School Building, M Block, South City-I, Near Plot No. M-217

E-mail: xenhsvg6§gm@gmail.com 0124-4805697

To,

Sh. Raman Sharma
CW-58, F.F. Malibu Towne,
Sector-47, Gurugram

E-mail: mrramansharmajirti@gmail.com
Memo No. 72757 Dated 09 /0 | / w{

Sub: Notice under section 19(1) of the RTI Act, 2005-RTI information under the

RTI Act, 2005- Sh. Raman Sharma, application dated 14.11.2023.

This is in reference to your RTI application dated 14.11.2023 received in this
office through SPIO-Cum-Superintending Engineer, HSVP, Circle-II, Gurugram vide his office
letter No. 3226 dated 16.11.2023 and 1% Appellate Authority Cum-Administrator, HSVP,
Gurugram Notice Memo No. F.A.A. /195/2024/26 dated 08.01.2024. In this regard, it is
intimated that the information sought by you is voluminous and spread over in various files.

Therefore, it is intimated that the information sought by yourself will be supplied

to you within next 15 days.

SPIO-Cum\Executive Engineer,
HSVP, Division No. VI,
Gurugram

Endst. No. 25\.}7 a3 Dated 0‘7/0}/’20144

A copy of the above is forwarded to the following for information and necessary

action please:-

1. 1% Appellate Authority Cum-Administrator, HSVP, Gurugram w.r.t. his Notice Memo
No. F.A.A. /195/2024/26 dated 08.01.2024.

2. The SPIO-Cum-Superintending Engineer, HSVP, Circle-II, Gurugram w.r.t. his office
Memo No. 3226 dated 16.11.2023.

SPIO-CumiEXecutive Engineer,
HSVP, Division No. VI,
Gurugram
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ANNEXURE - H-10

Registered Post

Malibu Estate Pvt. Ltd.
Site Office: 2™ Floor, Shopping Arcade, Malibu Towne, Sector 47, Sohna Road, Gurugram, Haryana
‘ ~122018. Tele No. 0124-4322500.

Ref. No. : MT/MEPL/ 4/403 Date: 03" Feh. 2022.

Mr./Ms. ATUL ARORA

R/0 FLAT NO.4/403

MALIBU TOWNE,SECTOR47
SOHNA RAOD,GURGOAN-122018.

Dear Allottee / Owner,

As informed to the residents earlier also it is with your co-operation and support that we try to
manage Malibu Towne, so that it is one of the best township developments amongst its peers.
Moreover, there is always scope for improvement, and it will be our continuous effort to ensure
that its clean and green ambience, aesthetic, unique layout, open spaces, parks and adequate
infrastructure, in terms of electricity and water availability, makes its residents proud of Malibu
Towne.

The necessary facilities of 33/11 KVA Electric substations, DG Sets, Pump Rooms, UGT water tank
and Sewage Treatment Plants have been provided as part of the development and subsequent
upgradation. These facilities were duly approved by the authorities, but not marked on the layout
planas it was not mandatory at that time. These facilities are obviously critical for an
uninterrupted flow of services in the township and for the betterment of the whole township.

In accordance with the process, a request has been made to DTCP to get these facilities marked
on the layout plan.A copy of the proposed Layout Plan bearing drawing no. DTCP/5626 Dated:
28.09.2016 approved-in-principle by the DTCP, Chandigarh, Haryana, marked with these facilities
is available at Malibu Estate Pvt. Ltd. office & also on our company’s website
www.malibutowneggn.comas directed by DTCP vide letter dated 27.01.2022 in compliance of the
order dated 25.01.2021. We are also available for any clarification, if required.

However, please feel free to file objection, if any, to “Senior Town Planner- Gurugram”by 07"
March 2022, at Sector 14, HUDA Complex, Gurugram.

Thanking you,

For, Malibu Estate Pvt. Ltd.

Authorized Signatory.

CC : Senior Town Planner, Gurugram
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ANNEXURE - H-11

¢

e 3

To

* Sub:-

Ko

ta2

OFFICE OF THE EXECUTIVE ENGINEER, HUDA, DIV. NO. VI, GURGAON

M/S Malibu Estate Pvt. Ltd.,

38 DDA, Commercial Colony,
Kailash Colony Extn., (Aamrudpur)
New Delhi-110048

Memo No. \y 6}7 Dated,?,}/qu/
Grant of Completion Certificate (License No. 15 of 2008 dited 31.10.2008) for

Residential Plotted Colony measuring 24.681 Acres in Sector- 47 and 50 Gurgaon being
developed by M/S Malibu Estates Pvt. Ltd.

lnﬂnisregard,itisbmughttoyourldndnoticethattheﬁleasregmdtogmntofcompleﬁon

certificate License No. 15 of 2008 dated 31.10.2008) for Residential Plotted Colony measuring 24.681
Acres in Sector- 47 and 50 Gurgaon being developed by M/S Malibu Estates Pvt. Ltd. as submitted in the

é’ Town & Country Department by your firm has been received in this office through C.E.-1, HUDA, PKL No.
3502 dated 06.04.2015 and S.E.-II, HUDA, GGN No. 5621-23 dated 15.04.2015. Before further action taken
in the matter, it is requested to please supply the following information to this office immediately.

1

2
3

4.

The layout plan showing the different licenses issued by the DGTCP for setting up of Residential
Colony namely Malibu Town forming part of Sec-47 & 49 along with the copy of various licenses.
The completion plan be submitted in quadruplicate clearly shown the services laid at site.

Nos. of water, sewer & SWD connections sanctioned to your colony along with the copy of approval

thereof be supplied to this office. : i

It may please informed as to whether any pumping arrangement has been made at site for disposal of

Sewer & Storm Water.

It may please inform as to whether Sewage treatment Plan has been constructed in your colony or not.

If yes, the permission to construct the STP in your colony be supplied.

It may certify that all the work has been completed in your colony are in accordance to the service

plan estimate approved by the DGTCP w.r.to levels and specifications etc.

The details of part completion/ occupation already accorded duly shown on the plans be sent to this

office. '

Beside the above, it niay also inform that as to whether the following conditions of the license has

been complied with by your firm or not.

(a) The licensee shall construct the portion of service road forming part of licensed area at his own
cost and will transfer the same free of cost to the Government along with the area falling in green
bel#

(b) That you shall obtain approval/ NOC from the competent authority to fulfil the requirements of
notification dated 14.09.2006 issued by the Ministry of Environment & Forests, Govt. of India
before starting the development works in the colony.

The above information must reach in this office with an period of 7 days failing which it will presume

sthat you are not able to provide the same. The completion case as received will be returned to the higher

authori@ith the above remarks. \ _ %

Executive Engineer,
\w jy,No. VL,
GurgaonV
Endst. No. ‘Dated p
A copy of above is forwarded to the following:-
The Chief Engineer-1, HUDA, Panchkula w.r.to memo No. 3802 dated 06.04.2015.
The Superintending Engineer, HUDA, Circle No. II, Gurgaon w.rto Endst. No. 5021-23 dated
15.04.2015. ' :
The Sub Divisional Engineer, HUDA, Sub Div. No. XI, Gurgaon.
' /
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ANNEXURE - H-12

Dated-11-05-2015

Executive Engineer,
HUDA, Div.No. VI,

Gurgaon.

Sir
Reference your Memo No 4627 dated28-04-2015 received on7-05-2015

Enclosed please find the following documents as desired by you.

Layout plans along with a;py of various licences.

Completion Plan with services laid at site.

Connection sanctioned. Water=2, Sewage -3,SWD- 3 (Copies of Approvals Attached)

No pumping arrangement has been'made.

the Sewage Treatment Plants have been constructed. Permission to construct has been sent

[l R I o

Yes,
for approval.
6. Itis certified that all the work in the Colony has been comp
Undertaking Attached
. The Details of ompletion certificates/ Occupation already accorded shown on the Plan
8. The Following Conditions have been met. : -
a) Construction Part of the service road falling in the above stated Licence.
B b) Asthis approval was not applicable in our case. We have been asked to get the clearance

L—\.& - now and it has been applied for Copy of Application enclosed.

\7\, spe~EL AN nag

Thanks. .

leted as per the Service Estimates.

e - /i

B

4, . : ‘?5
Az et o Ul W 1

c anmeor HUDA S +fs ondst. Ho
No. 1, X7 & XV, Gurgaon 4’61 ,

06
/Pm 9«:.«‘»49 xecutive Lv” ]
H~ Dy Na VI ek

thorised Signatory
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ANNEXURE - H-13

< OFFICE OF THE SUB DIVISIONAL ENGINEER, HUDA, SUB DlV.B’I‘(\); XI, GURGAON

et

+ To JI’ /
The Executive Engineer, T o
HUDA, Div. No. VL, AL\
Gurgaon \
LB
Memo No. N2 9 Dated: 1/)— 61 P
S ;&Sub: - Grant of Completion Certificate (License No. 15 of 2008 dated 31.10.2008) for

/

Residential Plotted Colony measuring 24.681 Acres in Sector- 47 an

d 50 Gurgaon being
developed by M/S Malibu Estates Pvt. Ltd.

B / = 2

S0k 2
— —Ref:- Kindly refer to your office Endst. No. 6099 dated 04.6.2015 on the subject noted above.

/z /5 Jis—

= e In this regard, it is brought to your kind notice that the site has been inspected by the

~ " undersigned on dated 08.06.2015 with regard to grant of completion certificate License No. 15 of 2008 dated

~31.10.2008) for Residential Plotted Colony measuring 24.681 Acres in Sector- 47 and 50 Gurgaon being

developed by M/S Malibu Estates Pvt. Ltd. as submitted in the Town & Country Department by your firm has

been received in this office through C.E.-1, HUDA, PKL No. 3502 dated 06.04.2015 and S.E.-I1. HUDA.

GGN No. 5021-23 dated 15.04.2015. The firm vide their letter dat

ed 11.05.2015 resubmitted the completion
plans after attending to the observations as pointed out and conveyed to him vide your office memo No. 4627-

30 dated 28.04.2015. On perusal of the reply it reveals that the firm had not been attended the observations
completely as pointed out by your office. However, the site was visited by the undersigned on dated
08.06.2015 on the basis of site visit, the report is as under:-

1. On issuance of license No. 15 of 2008 dated 31.10.2008. firm M/S Malibu Estate Pvt. Ltd. got
approved the estimate for the additional are of 24.681 Acres forming Part of Sec-47 & 50, Gurgaon by
making the total area of the colony 204.796 Acres. The area against License No. 15 of 2008 is in
different pocket and the integrated with the existing services of the colony due to
pipe needs to be upgraded. The same has not been shown on the completion plan.
at site.

which some sizes of
nor might upgraded

2. As per the 'Service Plan Estimate approved by the DGTCP Haryana, Chandigarh, there was no
provision for pumping out the sewerage & drainage of the colony. The same is supposed to be
integrated with the Master Services of HUDA exist on Sohna Road & as well road dividing 47/50. The

pumping of sewage at 3 places inside the colony and as well at one place for SWD are being made by

the colonizer. The complainant Sh. Raman Sharma made the complaint regarding pumping being

carried out by the colonizer and is under investigation in the O/o Chief Vigilance Officer. HUDA.
Panchkula on the direction of Hon’ble Lokayukia in the case No. 320 of 2011.

3. The services of the pocket situated in Sec-50 is to be integrated with the services of major part of
colony in Sec-47. However, it is learnt that the sewer connection for the Commercial complex namely
Good Earth has been got sanctioned by the firm from the Master Sewer road dividing Sec-47/30
whereas the services of Shopping Centre is to be integrated with th

e services of Pocket of Sec-47.
Similarly, the water connection for the Commercial Complex namely Good Earth was sanctioned by

the E.E.-11I, HUDA, GGN, later on the same had been withdrawn by E.E.-11L. It is submitted that the

water to the Commercial Complex is to be integrated from the Major pocket of Sec-47. It seems that

the services of pocket in Sec-50 has not been integrated with the main colony in Sec-47. The matter as
regard to granting/ withdrawing the water/

sewer connection was also discussed during the

4. 4 Nos. Sewerage Treatment Plant has been provided by the colonizer without getting any approval
* from the authority. The green belt has been utilized for the purposes. The matter as regard to providing
STP without any approval is also being investigated by the C.V.O on the directions of Hon’ble

Lokayukta in the Case No. 320 of 2011.

5. Beside the above, the firm has not given any reply on the following issue as per the terms of license:-

(a) The licensee shall construct the portion of service road forming part of licensed area at his own
cost and will transfer the same free of cost to the Government along with the area falling in green
belt.

(b) That you shall obtain approval/ NOC from the competent authority to fulfil the requirements of
notification dated 14.09.2006 issued by the Ministry of Environment & Forests, Govt. of India
before starting the development works in the colony.

In view of above, it is proposed that the completion plan as received may be returned to the
higher authority with the above observations. B
DA/ Completion Plan as received -
N
Sub Divisional Engineer,
HUDA, Sub Div. No. XI,
Gurgaon
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ANNEXURE - H-14

OFFICE OF THE EXECUTIVE ENGINEER, HUDA, DIVN. NO. VI, GURGAON.

To

Sub:

Ref:

The Superintending Engineer,
HUDA Circle No. -1,
Gurgaon. ’

MemoNo.'7}(Z Dated}q////r

Grant of Part Completion Certificate for (License No.15 of 2008 dated
31.10.2008) Residential Plotted Colony measuring 24.681 acres in Sec-47 and
50 Gurgaon being developed by Malibu Estates Pvt. Ltd.

Your good office Endst. No. 5021-23 dated 15.04.15 on the above noted subject.

In this regard, it is intimated that the site has been inspécted with regard to grant of

part completion certificate for above said plotted colony & returned with the following
observations:-

1.

On issuance of license No. 15 of 2008 dated 31.10.2008, firm M/s Malibu Estate Pvt. Ltd.
got approved the estimate for the additional area of 24.681 Acres forming part of Sec-47 &
50, Gurgaon by making the total area of the colony 204.796 Acres. The area against
License No. 15 of 2008 is in different pocket and the integrated with the existing services
of the colony due to which some sizes of pipe needs to be upgrated. The same has not been
shown on the completion plan nor might upgrated at site.

As per the Service Plan Estimate approved by the DGTCP Haryana, Chandigarh, there was
no provision for pumping out the sewerage & drainage of the colony. The same is supposed
to be integrated with the Master Services of HUDA exist on Sohna Road & as well road
dividing Sec-47/50, Gurgaon. The pumping of sewage at 3 places inside the colony and as
well at one place for SWD are being made by the colonizer. The complainant Sh. Raman
Sharma made the complaint regarding pumping being carried out by the colonizer and is
under invgstigation in the O/o Chief Vigilance Officer, HUDA, Panchkula on the direction
of Hon’ble Lokayukta in the case No.320 of 2011. -

The services of the pocket situated in Sec-50 is to be integrated with the services of major
part of colony in Sec-47, Gurgaon. However, it is learnt that the sewer connection for the
Commercial complex namely Good Earth has been got sanctioned by the firm ﬁ'onige
Master Sewer road dividing Sec-47/50, Gurgaon whereas the services of Shopping Centre
is to be integrated with the services of Pocket of Sec-47, Gurgaon. Similarly, the water
connection for the commercial complex namely Good Earth was sanctioned by the E.E_JII,
HUDA, Gurgaon later on the same has been withdrawn by E.E.-IIL. It is submitted that thE\
water to the Commercial Complex is to be integrated from the Major pocket of §ec_-47,
Gurgaon. It seems that the services of pocket in Sec-5C has not been integrated with the
main colony in Sec-47, Gurgaon. The matter as regard to granting/withdrawing the
water/sewer connection was also discussed during the investigation in the O/o C.V.O.
HUDA, Panchkula.’

4 Nos. Sewerage Treatment Plant has been provided by the colonizer without getting any
approval from the authority. The green belt has been utilized for the puposes. The mattar ac
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the directions of Hon’ble Lokayukta in the Case No.320 of 2011.

5. Beside the above, the firm has not given any reply on the following issue as per the terms
of license:-

a) The licensee shall construct the portion of service road forming part of license area at
his own cost and will transfer the same free of cost to the Government along with the
area falling in green belt.

b) That the licensee shall obtain approval/NOC from the competent authority to fulfil the
requirements of notification dated 14.09.2006 issued by the Ministry of Environment &
Forests, Govt. of India before starting the development works in the colony.

This is for your kind information & further necessary action please.

A, Div. No VI,

Eadt. e 7}£"1 /:z isleCif

A copy of the above is forwarded to Sub Di Engineer, HUDA, Sub Div. No.
1, Gurgatn for information & necessary action w.r.to his letter No.1129 dated 11.06.15

Ve s

7 HUDA, Div. No. VI,
Gurgaon.

\{'o"lf
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ANNEXURE — H-15

Sab: - Grant of part completion certificate for (Livense No. 15 of 2008 dare:!
31.10.2008) Residential Plotied colony messuring 24.681 acres in Sec-4”
and 50 Gurgaon being developed by m&u&e Pvt. Lud.

Hef: Kindty refer to your office memo No. 3&02_@@ 06.04.2015 on the abuve nuicd
subject.

The above case relating 1o grant of completion certificate for the licensed area
mentionad above set up by M/s Malibu Estate Pvi. Lid. was received from vour office vide
letter referred above to verify the works done at site by the colonizer and to send the comments
" detailed report in the matter.

. In persuasion of above reference, the Executive Engineer, HUDA, Div. No Vi

Gurgaon was asked by this office vide endst. No. 5021-23 dated 15.04.2015 0 inspeci the site
and submit detailed report in respect of works completed by colanizer in the ibove TS AITTRCS
cotony. The Executive Engineer, HUDA, Div. No. VI, Gurgaon has reported vide his oftic
ieae Na. 7153 dated 19.06.2013 that “the site has been inspected with regard 10 grunt of purt
scmpleticn certificate for sbove said plotted colony & the following neints were cheervations -

[ On issuance of license No. 15 of 2008 dated 31.10.2008, firm M/s Mubibu ©siae
P\'l Lﬂ obtained approval of the estimate for the additional arca of 24 681 Aces.
forming part of Sec-47 & 50; ‘Gurgaon, by makmg the total arza of the colony as
204.796 Acres.

The area aﬂinﬂ License No. 15 of 2008 is in d'ﬁ'crem pncket and lh;

needs 10 bc up@med. The same has not heen ‘ahmm on thc comgletion pian nor
might upgrated at site.
2. As per the Service Plan Estimate approved by the DGTCP Haryana. € hnm.;hd .
there was no provision for pumping out the sewerage & drainage of the colony.
sl same is supposed to be integrated with the Master Services of HUDA exist o
‘-’““!331 ¢ Sohna Road & as well road dividing Sec-47:50, Gurgaon. The pumping ol seway
at 3 places, inside the colony and a5 weil at une place for SWD are peing made b
the colonizer.
The complainant “Sh. Raman Sharma™ made the compluint rvganding
pumping deing caried out by the colomzer and is under investigation w te Cu
Chief Vigilance Officer, HUDA. Panchkula. on the direction of Hon'ble Lolavid:
in the case No.320 of 2011.
3. The services of the pocket situated in Sec-50 is to he integrated with the servicys .
major part of colony in Sec-47. Gurgaon. However, it is leamt that the scuwer
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Gurgaon whereas the services of Shopping Centre is to be miegralca win i
services of Pocket of Sec-47. Gurgaon. Similarly, the water connection lor e
commercial complex namely Good Earth was got sanctioned by the Executive
Engineer, HUDA, Div. No. IlI, Gurgaon but later on the same has been withdrawn
by Executive Engineer, HUDA., Div. No. I, Gurgaon. The water supply to the
- Commercial Complex is to be integrated from the Major pocket of Sec-47.
T@urgaon. It seems that the services of pocket falling in Sec-50 have not been
rﬁnegrated with the services of main coipuy’ in ‘Sec-47, Gurgaon. The matier. as

Y

“Ze (, egard to ing/withdrawing the wa:q.rfﬁ'ew connection was also discussed
: during the inyesyigation in the O/o C.V.0. HUDA, Panchkula. '
Y

4 Nos. Sewthigf Treatment Plant has been provided by ihe colonizer without

geiting ar + approval from the authority & the green belt has beer wmikized for ine

puposes. Utk matter as regard to providing STF without any approval is also being
investigated by the C.V.O. on the directions of Hon’ble Lokayukia in the Case

No.320 of 201 1.

Beside the above, the firm has not given any reply on the following issue as per the

terms of license:- ’

a) The licensee shall construct the portion of service road forming part of license
area at his own  cost and will transfer the same free of cost 10 the Governiment
along with the area falling in green belt.

b) That the licensee shall cbuain approval/NOC from the compeient awdors to
fulfill the requizements of notification dated 14.09.2066 issuec by the Moawn
of Environmen: & Foresis, Govt. of intia before starting the davelomnent work:
in the colony”.

I".Jl

In view of the above, scenario, completion plans as received from your Giitee
vide letter under reference are returned herewith along with above inspection repori carried b
Fxecutive Engineer. HUDA, Div. No. Vi, Gurgaon for information and taking turther
necessary action.

S —
DA/- . iA. K. Maken:
¢ 2 sets of completion plan Superintending buiip seer
along with copy of letters.im o2/ : HUDA, Circle-il. Gurgeon

Eadst. No, Dated: 3 ?jé /2 QU'/

4, copy of the above is forwarded 1o the Executive Engineer. HUDA. Div. o
\ i Gurguon w.L.L fis report submitied vide memo No. 7152 dated 19.06.201 3 for iuformatics
& necessary acdon. Yoir Ole OF 15615 Weo Lecaived M Hus ot 23fef1s

‘.\ K “¥are
Superintending Eng nect
HUDA. ,ircle-!‘q:jurg;:un

L
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ANNEXURE - H-16

from pre pac

WORIS s -

l. Water sujply 102.46 lacs
2. Sewerage 43.31 lacs
3. Stormm W.ter Drainage 53.358 lacs
4. Road sncd Footpath 114.50 lecs
5. Street 1 shting 15.35 lacs
6. Horticuliure & 12.50 lacs

Plantation,
7. Maintenan = _as pex 118,490 lacs

HUDA norm- & surfacing

otal 460,40 lacs

The Chie Enginear HUDA has included the cost of
maintangnce nd se-surfacing in the estimates which
needs’\roqu.lr to be included for the bank guarantee
purpose=s be-ause after the completiom of the colony
while releas ng a bank guaramntee under Rule 20 of the
Haryana Deve opment and Regulation of U rbam Areas Rules
1976,1/5th bink guarantee is kept un—-released for the
maintance o the colony for the period of five ysars from
the date of .ompletion of the colony. As such the 23 /-
bank pg=uarsn-ee for the cost of intermal develcpment
i.e, Rs3342,°0 lacs may be charged which comes to
Rs. 89,5 lacs may be obtained.

With regird to external development chaxges it is
submitted th:t RSSO0 lacs per gross acre has besn

of
_ fixed. There qg’mlc::?'k guarantee for Rs3'162.00 lacs

may be jred on account of externmal development charge’

It is furthe - submitted that since the layout plan of
the colomy bas been revised therefore the service plans
estimates ar> also required to be prepared on the basis

T of approved _atest layout plan therefore after the
grant of lic>nce/approval of layout plan the colonisex
may be askec that the cost of internal development charge
has bean woi<ed out on the interim basis and they will

l be bound the¢ furnish the additional bank guarantée if any

| which will k2> worked out on the bgsis of actual approvad
latest layot & plang )

- (§) Confocraity of the development works of the colony

ljand ¢ o those of neighbouring area.

As al:; rady pointed out that the site of the
aranosed co. ony is situated in the residential secésT
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ANNEXURE -

HARYANA ST/

No. HSPCB/GRN/2020/

To

Sub:-

Ref:

H-17

Regional Office, Gurugram (N)
Haryana State Pollution Control Board
Vikas Sadan, Opposite- New Court, Gurugram
Website:  www .hspcb.gov.in

Tel: 0124-2332775, 2220523
184y

Er. Rakesh Singh,

WW-23-GF, Malibu Towne,

P.O. South City Il Gurugram 122018 (Haryana)
Email ID:- iti.rakesh@gmail.com

Seeking information under RTI Act, 2005 within 48 Hrs as per section 7
(1) of Act to produce information so collected in court to enable to get
relief from Hon’ble Courts.

Your RTI application dated 27.08.2020 received in this office on 27.08.2020.

In this connection, it is intimated that desired information of your RTI

Email: hsgcbrogxn@gmail.com
Dated 27 -7 2+)0

application under RTI Act, 2005 pertaining to Gurgaon Region (North) as per office record

is as under:-

Sr. No.

Information sought

Reply

[ 1

|
|
|

‘Malibu Estate Private Limited & Others

Certified true copy of permission given to

(MEPL) towards sewage
system during 1992 to 2011.

disposal

No such permission was granted by
this office.

| 2.

Certified true copy of permission given to
Malibu Estate Private Limited & Others
(MEPL) towards sewage disposal
system during 2011 to till date.

Copy of Consent to Operate (CTO)
granted is enclosed herewith as
Annexure-1. Recommendation for
revocation of CTO and Authorization
has already been sent to Head Office.

Please provide the complete operation
details of sewage disposal system so
provided by MEPL.

Detail of sewage disposal system is
annexed as Annexure-2.

Please provide the details of locations of
sewage disposal system so provided by
MEPL.

Detail of locations of sewage disposal
system is Annexure-3.

_details. ;

Please provide the total number of STP
provided by MEPL and its location

Same as point No. 4.

Please provide the complete operation
details of STP provided by MEPL.

Same as point No. 3.

Please provide total number of
composting plants provided by MEPL

along with its location details.

Annexure -4

1 afd
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| 8.

| Please provide the complete operation

details of composting plants provided by
MEPL.

Annexure -4

i3q

Please provide the storm water drain
mechanism, location, system with
operational details provided by MEPL.

No such Kind of record is available in |
this office record.

10

Please provide the Water Harvesting

System mechanism, location, system
with operational details as provided
MEPL.

As per project report submitted by the |

‘project proponent, 08 Nos. of rain

water harvesting are provided.

11

Please provide the list of notice issued to
MEPL till date.

Information annexed as Annexure-5.

12

Please provide certified true copy of
notice issued as Para 11 above.

g /
Information annexed as Annexure- > 7&

13

Please provide certified true copy of
Environmental Clearance given to
MEPL.

No such kind of record is available in |
this office record.

14

Please provide the copy of
recommendation /permission /sanction
requested to from Head Office to
prosecute MEPL.

Information annexed as Annexure- rﬁ

Further any clarification from this office if required you may visit this office
within 07 days of receipt of this communication in person.
DA/ As above

20f 2
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ANNEXURE - H-18

e

To

Sub‘

f:-
‘gBe

OFFICE OF THE EXECUTIVE ENGINEER, HUDA, DIV. NO. VI, GURGAON

The Superintending Engineer,
HUDA, Circle No. II,
Gurgaon.

Memo No. 7 eof ‘Dated: /({/ g//)(

Estimate for Providing Water Supply, Sewerage, Storm Water Drainage, Roads, Street '
Lights & horticulture in respect of revised Group Housing Scheme for an area
measuring 11.89 Aces situated in Sec-47 & 50, Malibu Towne, Sohna Road, Gurgaon
being developed by Malibu Estate Pvt. Ltd.

Kindly refer to your office Endst. No. 6176-78 dated 04.05.2015 on the subject noted
above.

In this regard, it is intimated that the Service Plan Estimate are returned herewith with the

following observations:-

1.

The Service Plan Estimate are required to be got approved from the competent authority as early as
possible prior to construction take place at site, so that there may not be any ambiguity during the
construction and as well linking the services with the external services of the town. The service plan
estimate has been submitted by the firm after the period of about 18 years of approval of Building Plan,
while the colony has been fully developed.

The Building Plan of the subject noted Group Housing Colony was approved by the DGTCP, Haryana
Chandigarh vide memo No. 5172 dated 24.04.1997 and the validity of plan for a period of 5 years only.
The same had already been lapsed, therefore the firm be asked to get it revalidated from the DGTCP.

The firm has provided Sewage Treatment Plant in the Malibu Colony, whereas the provision for the same
was not included in this estimate. 7

The provision for internal pumping has been made at site near Club House for disposal of sewage in the
Master Sewer situated on Sohna Road whereas in the main estimate of Plotted Colony, there is no
provision for pumping of internal sewer. :

As per the terms of License, the clearance from the environment needs to be taken but the copy of the
same has not been supplied along with the estimate. Since, the colony had already been developed.

Id X
r))ﬂ/
‘?/E ecutive Engineer,
, Di 0. V],

Endst. No. >e" 2 / Date Vé
A copy of the above is forwarded to the Sub Divisiona g[ neer, HUDA, Sub Div. No. XI,

Gurgaon w.r.to report.

S

Executive Engineer,
*7  HUDA, Div. No. VI,

T \\j‘;@urgaon @
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ANNEXURE - H-19

i

2 {/

<}

Ny

QG\

. ‘ (_’/ vionday, Junc 32 2615
i A DR I R ‘.‘_‘ . ..‘-;_‘ INEEHR : DCLE

The Chief Engineer-1,
hUDA ?nnchkula

Memo_ _N,o__. _ o Dated:

Sub: Estimate, Pmﬁdipg er Supply, Sewerage,
Storm wam Drainage, Roads, Street Lights &
Horticulture “in " respect wyw Group Housing
Scheme. for. an area o ing 11.89 acres situated
.in8¢c47&60,hlﬂm ‘owne, Bohna Road, Gurgaon

being deveicped by M/s. mistate Pvt. Ltd.

Kindly refer to your office Endst No. 4854. dated
30.04.2015 on the subject noted above.

“~ The service plan /estimate for various services in respect

of revised Group Housing Scheme for ‘an area measuring 11.89
acres sm'ated in Sec-478&50, Malibu 'I‘owne 'Sohna Road, Gurgacn
being developed by M/s. Malibu Estate Pvt. Ltd. submitted by th=
firm was rccewed from your office vide letter referred above o
examine the scmce plan estlmatc and send the comments i the
case. , '
In persuasmn " of above reference, the service pian
cstimnate was sent to Executzvc Engxn“er HUDA, Division No. Vi,
{c.,uu':e Eﬂgmcer, HUI}A, Dnns:on No. VI, Gurgaon has examined
the scrvice plan estimate and the following comments are conceived
i respect of this servzce plan esumate
i. The Service Plan Est:mate is required to be got approved from
the compctent authonty tlmely as per terms 8 conditions,
prior to taking placc of construction at site, in order tu thal
mcre may not create any ambiguity during the construcuen
and as well as position of linking the services with the external
services of the town.
In this case, the service plan <stimate rnas Dbeen
submtttcd by tke firm after passing of the period of about '8

years over the approval of Buudmg Plan, by the competent

-~ aa L " 1 L .
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DA/-

oW

i yh
s & conditions of. lig,e

Y. \‘/Xxw’mmmg. June 22. 2005
r

se/approval of

building plan:
The building Plan of the subject noted Group Housing Colony
was approved by the DGTCP, Haryana Chandigarh vide memo
No. 5172 dated 24.04.1997 subject to validity of approval for a
period of 5 years only. The validity period of approval has
since been elapséd-. Thérefore, the revalidation of the approval
of building plan is needed from the DGTCP.
The firm has provided Sewage Treatment Plant in the Malibu
~rowne Colony, whereas the provision for the same is not
considered in this estimate.
The provision for internal pumping has been made at site ncar
Ciub House for disposal of sewage in the Master Sewer
situated on Sohna Road whereas in the main estimate of
Flotted Colony. there is no provision for pumping of internal
SEWET. h
As per the terms & conditions of License, the clearance from
the environment needs to be taken but the copy of the same
has not been supplied along with the estimarte. Since, the
colony had alreat:iy been developed.
The service plén estimate should be prepared in two parts i.e.
part one for c;dsﬁﬁg_work on actual basis and part two tor any
additional /fresh _worklu(if any) followcci by revalidated /revised
appreval of plan. ' o

It is therefore, the service plan estimate as forwarded to this
office vide your office letter under reference is returned herewith wirh
the comments /remarks mentioned above.

Service Plan: Estimate in triplicate.

_ _ HUDA, Circ} -II, Gurgaon
q_g‘bjg c,f,{* 22-6\ \ Y

The Executive Engineer, HUDA, Division No. V1, Gurgaon !or
information and necessary action w.r.t. his office letter No. 7008

47
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ANNEXURE - H-20

. -
Dy o -, e

: O li A A .Allhn.‘ iﬂ ) Gt > « v =5

7. | ) Illlllmiii_lunmmnmm!mmsmmmn!mnl,lll!" %ﬁmeobgﬁctawx-_w)
2 ¥ 3 umllum:ulmulumlm_|n||1|1|mmm-umnu_ { 2 orE };Q

E (1\/ MALIBU TOW E)) LDE{W))

4./: Date-28,04.2015 O EE SDE (M)

' 9 The Chief Engineer, EE g’)) ' AO.

% Haryana Urban Development A

C# Sector-6, Panchkula J_S.EJ_PD_TES TT: g CE1 ~ (,-E) ;

Subject: Estimate for Providing Water Supply, Sewerage; Sh‘;rm Water Drainage,
\ Roads, Street Lights & Horticulture in respect of revised Group Housing Scheme
. for an area measuring 11.89 Acres, situated at Sector-47 & 50, Malibu Towne,
e Sohna Road, Gurgaon, being developed by Malibu Estate Private Limited.
. 1) \.\\\
Ref: Building Plan Approved vide DTCP Office Memo No. 5DP/5172 dated
24.4.1997. ’
Dear Sir,
E/ Please find attached Service Plans/Estim qte_.t‘g[‘i.m.emﬁgupl%gl_mm’rigped Group
' Housing Scheme for an area of 11.89 Acres; situetted.at.Sector-47 & 50, Malibu
Towne, Sohna Road, Gurgaon, which is Bémg’rjﬁ?ﬁaﬂéﬁ'by Malibu Estate

% Private Limited. 0 AR Shacaige i

]

Bosgved i
It is requested that these may please be'“gof ”é‘ﬁ'éé’kéc?*‘&f"ybur office &
approval/report be sent to Director ‘General, Town & Country Planning,
Haryana, Chandigarh. Copy of BR-II is%&l?&,-%éing attached herewith for your
ready reference.

An early action in this regard will be highly appreciated.

_'hanking You, > y Office ofthe Superstandiog Enghcas, HUDA, ; .

i o Dated : 25
L )
For Maliby Estate private Limited 4 : - .
ordtitnfsag e S
(A 2 BED|cpib i

CC: Director Generdl, Town & Country Planning, Haryana, Chandiga
information, please.
Enclosed: 1. Service Plans/Estimate- 4 Sefs.
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